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12.19 bn. 

MESSAGE FROM THE PRESIDENT 

Mr. Speaker: I have received a Mes-
sage dated the 24th February, 1961, 
from the President. I am going to 
read it out to the House now. The 
usual practice is that the Message 
from the President on the motion of 
thanks is received by the House 
standing. Therefore. hon. Members 
may kindly stand in their seats. 

The President's Message is as fol-
lows: 

"I have received with great 
satisfaction the expression of 
thanks by the Members of the 
Lok Sabha for the address I deli-
vered to both the Houses of Par.:. 
Hament assembled together on the 
14th February, 1961." 

Membl'rs may kindly resume their 
seats. 

8hrl BnJ Raj 8mo (Firozabad): 
Arc we following a new practice? 

Mr. Speaker: Aftl'r all. we would 
like to enhance the prestige of the 
PrE"sident and of the Parliament. 

Shrl BraJ Raj Sinch: He is one of 
us; We are a democracy. 

Mr. Speaker: Everyone is competent 
to be a Prime Minister, but there is 
one PrIme Minhltcr. Everyone 1a 
comprtent to be President. but there 
is on(' Presidl'nt for the time being. 
I leave it to the House. There is no 
harm. It ill not 8 new thin,. I am 
not IItarting it !hill yt"8r. It was done 
ta!!t ypar. 

12'22 bn. o. • 
[Ma. DEPUTY-SpJ;AKZR in the Chair] 

CALLING ATTENTION TO MATTER 
OF URGENT PUBLIC IMPORTANCE 

STRIKE BY CHIPPING AND PAINTING 

WORKERS OF CALCUTTA DOCKS 

Shrl Braj Raj SillJh (Firozabad): 
Under Rule 197 of the Rules of Pro-
cedure and Conduct of Business, I 
beg to call the attention of the Min_ 
ister of Labour to the following 
matter or urgent public importance 
and I request that he make a state-
ment thereon: -

"Strike by some 5000 chipping 
and painting workers of Calcutta 
docks since 3rd February, 1961 
demanding direct booking :md 
payment under the Calcutta Dock 
Labour Board as in force in Bom-
bay since 1958." 

The Deputy Minister of Labour 
(Shri Abid Ali): I may inform the 
hon. Member that the strike has since 
been called of. 

Shrl Braj Raj Sioth: What were 
their demands and were they satis-
fied? I would like to know all that 
from the hon. Deputy Minister. 

Shrl Abld All: There were three 
demands-double pay for work on 
holidays. each worker to be paid 
Re. 1 morc for night work and 
thirdly direct booking and payment 
bv the Calcutta Dock Labour Board. 
The third demand was not possible 
to be implemented because it is not 
included in the scheme. With regard 
to the first two demands, negotiations 
were conducted ~t een the worken' 
reprellentatives and those of the em-
ployers. Just now I received inti-
matiOn that the strike hR!l bfoton called 
off. Information in reRard to the 
demands is still awaited. 

Shrl .... J Raj Slnp: Is it not a 
fact that the demands put forth by 
the dock workers are in force in 
Bombay since 1958? To get those 
de and~ which are legally operating 
in the Bombay docks. the workers in 
Calcutta had to go on strike from In! 
February and the strike bad eonti-
nuPd till this mornin.. May I know 
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why Government did not take any 
action suo motu without the worken 
going on strike? 

Mr. Deputy-Speaker: Let us have 
all the facts. If the worken 
feel satisfied and if they have 
withdrawn the strike, should we 
press it further now at this moment 
without knowing all the facts? 

Sbrl BraJ Raj i ~b: They w.ent 
on strike on 3rd February and conti-
nued to be on strike till this morning. 
Why was it that the Government was 
not susceptible to their demands and 
did not take action, but allowed th.em 
to go on strike? 

Shri Abld AU: Whenever we re-
ceive complaints from workers, we 
convene a meeting of the workers' 
representatives and employers' re-
r ~entati es and our conciliation 
officers do their best to see that an 
amicable settlement is reached. But 
if one of the parties becomes obsti-
nate, we have no powers to force 
them. Our effort.s fortunately 
succeeded and the strike has been 
caIled off. 

Sbrl S. M. BaIlerjee (Kanpur): 
Before the strike, is it a fact that 
the workers made these demands and 
it sO may 1 know wheth.er the con· 
ciliation officer or the Regional 
Labour Commiasioner did intervene 
or not? If not, what are the reasons 
tor not intervening in the matter? 

Sbri Abld All: I have not got 
exact information on this point. But 
as a matter of procedure, It 11 the 
duty of the conciliation oftleen that 
whenever they receive all)' com-
plaints, thev should enquire Into 
them and try to brine about reeond-
liation. 

Slut 8. M. a....Jee: But did they 
actually intervene or not? 
Mr. De...,.· ......... : '!be bon. 
Deputy MinUter I8.id that iDfonna-
tlon 11 not available with 111m. He 
-ill collect it and he will .upply 
\he intonnation. 

12.15 bl'S. 

RELIGIOUS TRUSTS BILL 

EXTENSION 01' TINS I'OR PRl:8J:NTATION 

OF REPoRT OF JOINT COMMl'l"l'D: 

Shri Japaatba Rao (Koraput): I 
beg to move: 

"That the time appointed for 
the presentation of. the Report of 
the Joint Committee on the Bill 
to provide for the better super-
visiOn and administration of cer-
tain religious trusts be further 
extended upto the 31st August, 
1961." 

Shrl an~a anl (Madurai): I would 
like to know the reasons for extend· 
ing time till the next session. 

Sbrl Jq ... tba Rae: The com· 
mittee received several memoranda 
from various organisations and the 
committee examined leVeral wit-
nesses. The committee is scheduled 
to meet on 20th March, to examine 
some more witnesse.. Thi. Bill has 
aroused a lot of controveray In the 
country and we want to do jultice 
to various organisations to reprelellt 
their point.. of view. That 11 why 
much time was taken. We hope we 
will conclude the deliberation. before 
August, 1961. 

Mr. Depa&7-....... : The qUelUOD 
is: 

''That the time appointed for 
the presentation of the Report of 
the Joint Committee on the Bill 
to provide for the better _per-
Vilion and adminiltration of cer-
tain re .t~ truIta be turtber 
atAmded upto the Jilt AUfUIi, 
1.1." 




